
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

 
C.P. No. 737/2015 & 
O.A. No. 3963/2015 
M.A. No. 3619/2015 

 
 New Delhi, this the 7th day of April, 2016. 

      
HON’BLE MR. JUSTICE PERMOD KOHLI, CHAIRMAN 

HON’BLE MS. NITA CHOWDHURY, MEMBER (A) 
 
 
1. Dr. Sunetra Sen Narayan, 
 Associate Professor (Publications), 
 Indian Institute of Mass Communication, 
 New Delhi. 
 
2. Smt. Shashwati Goswami, 
 Associate Professor (RTV), 
 Indian Institute of Mass Communication, 
 New Delhi. 
 
3. Dr. Anand K. Pradhan, 
 Associate Professor (Feature Communication/Writing), 
 Indian Institute of Mass Communication, 
 New Delhi.             .. Applicants 
 
(By Advocate:  Shri Anshumaan Sahni) 

 

Versus 
 

1. Shri Sumit Tandon, 
 Ex-Director General, 
 Indian Institute of Mass Communication (IIMC), 
 Ministry of Information & Broadcasting, 
 JNU New Campus, Aruna Asaf Ali Road, 
 New Delhi – 110 067. 
 
2. Shri Anurag Mishra, 
 Officer on Special Duty (OSD), 
 Indian Institute of Mass Communication (IIMC), 
 Ministry of Information & Broadcasting, 
 JNU New Campus, Aruna Asaf Ali Road, 
 New Delhi – 110 067. 
 
3. Shri P.V.K. Raja, 
 Deputy Registrar, 

Indian Institute of Mass Communication (IIMC), 
 Ministry of Information & Broadcasting, 



CP 737/2015 in OA 3963/2015 
 
 

2

 JNU New Campus, Aruna Asaf Ali Road, 
 New Delhi – 110 067.      .. Respondents 
 
(By Advocate: Shri Rajeev Sharma for R-1 

    Dr. Ch. Shamsuddin Khan for R-2 & 3) 

  
 

ORDER (ORAL) 
 

By Mr. Justice Permod Kohli 

 
CP 737/2015 

 
 It is admitted on behalf of the applicant that the amount deducted 

by the respondents has been credited to the applicant’s account. In this 

view of the matter, the contempt has rendered infructuous and 

accordingly, the same is disposed of. 

 
OA 3963/2015 
 
 Learned counsel for respondents No.2 and 3 submits that he has 

filed the counter today with the registry under Diary No.3452. Advance 

copy already stands served upon the applicant’s counsel. Learned 

counsel appearing for respondent No.1 adopts the counter affidavit filed 

by respondents No.2 and 3. Rejoinder, if any, may be filed within four 

weeks.  

2.   List on 21.07.2016 along with O.A. No.958/2016. 

 
 
 
(NITA CHOWDHURY)                     (PERMOD KOHLI)  
    Member (A)                                 Chairman 
 
 
/Jyoti/ 


